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(b) No; only Dearness Allowance 
is included, and that is both for Gov­
ernment servants and for non-Gov­
ernment servants.

(c) Does not arise.

(d) No.
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T r a n sfe r  o f  H yd era ba d  F u n d  t o  
P a k ista n

•2389. SM  Kridmachwya Jm U:
Will the Minister of Hodm Aflain be 
pleased to state:

(a) the i»'Ogress made in the case of 
Hyderabad money illegally transfer­
red to Pakistan by Shri Moin Nawaj 
Jung; and

(b) how the case stands to day?

The Ministor of Home Affain 
(Pandit G. B. Pant): (a) and (b). The 
case is still pending in courts in the 
United Kingdom.

Sc ie n t if ic  a n d  P r o fe ss io n a l  
I n s t r u m e n t s  ,

*2390. Shri Gadffingana Gewd: Will 
the Minister of finance be pleased to 
state:

(a) whether it is a fact that the 
U.S. International Co-operation Ad­
ministration on the 7th April, 1956 
announced new authorisations for the 
purchase of scientific and mofessional 
instruments for use in Inma;

(b) if so, the total amount of autho­
risations; and

(c) the name of the agency through 
which the procurement of the equip­
ment will be carried?

The Deputy Minister of Finance 
(Sliri B. R. Blngat): (a) The announce­
ment related to the issue of a pur­
chase authorisation for the pro­
curement of some equipment for the 
Health Research and Education 
Project, an Agreement in respect of 
which was signed on the 30th of June
1955. Copies of this Agreement are 
in the library of the House.

(b) The amount provided in the 
authorisation was S6,670.

(c) The India Supply Mission. 
Washington will procure the equip­
ment.

N eg o tia t in g  M ach in ery  M e e t in g

•2391
• {

ShriP .L .K and:
Shri G. L. Chandhacy:

Will the Minister of Defence hi 
pleased to state:

(a) whether it is a fact that certain 
ex-parte decisions were taken in the 
Negotiating Machinery Meeting held 
on the 31st January, 1955 between the 
Government and the All India De­
fence Employees Federation disturbing 
the seniority of clerks not represented 
by the Federation;

(b) whether various representations 
have been made by the Associations 
representing regular clerks against the 
wrong done to them; and

(c) if so. the action taken to rectify 
matters?

Tiie Deputy Minister of Defence 
(Sardar Majithia): (a) to (c). A  state­
ment is laid on the Table of the 
House. [See Appendix XIV, an- 
nexure No. 17.]

F ina ncing  o f  C h u r c h e s

•2392. Shri Ibrahim: Will the Minis­
ter of Finance be pleased to state:

(a) the amount of money received 
from foreign countries during 1955-56 
for financing and maintaining the 
Churches in India; and




